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MM (NIAct—02) |17 Cases)

2,5,8,9, 10, 23, 24, 26, 27, 36, |07.06.2016
44, 45, 52, 53, 58, 59 and 62.
(Total 17 cases)

4; 9,-10; 11 12, 19, 23, 26, 27,|08.06.2016
38, 39, 43, and 44, (Total 13
Cases)

3, 9, 10, 24, 26, 27, 28, 29, 30,109.06.2016
31, 32, 46, 47, 48, 59,and 61.
(Total 16 Cases)

23,5 19 i “og 25, 27,and | 10.06.2016
33. (Total 9 Cases)

3 | Ms. Manisha Tripathy |1, 2, 3, 4, 5, 6, 33, 37, 39, 43,|06.06.2016
MM (NI Act)-03 46, 48, 50, 55. (Total 14 Cases)

1, 6, 7, 12, 14, 18, 20, 21, 33,|07.06.2016
and 38, (Total 10 Cases) s

Ms. Vasundhara Chhaunkar, M

Note : -

1. If any case is connected to cases mentioned in column no. 3 the same also stands
transferred to the transferee court,

2. If any case triable by exclusively special designated court has been inadvertently
mentioned above in the column no. 3 the same shall stand automatically withdrawn,

3. The case in which Judgment/Order on sentence have already been passed and the same is
fixed for misc. purpose or any other purpose will not be transferred.

Presiding Officers shall ensure that the cause list of the transferred cases are affixed on the notice

board on daily basis outside the transferee and transferor courts so as to avoid inconve lience to the
litigants and lawyers. '
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